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§8ED BY THE Goviryor GENEM’L OF Imm Iﬁ Cotmon.

d the assent of the Govemor General on the 185& Manb
1896,) :

An Act to amend the Indlan Volunteers Act_
1869.

WHEREAS it is expedient to amend the Indian
Volunteers Act, 1869 (hereinafter referred to as
the said Act); Itis hereby enacted as follows :—

(1) This Act may be called the Indlan Volun-

‘teers Act Amendment Act, 1896.
(2) It shall have the same extent as the Indian

Volunteers Act, 1869 ; and
(3) 1t shall come into force at once.

‘2. For section 4 of the said Act the followmg
shall be substituted, namely :—

“(1) ¢ Maglstra.te means, within the limits of the

Presidency-towns, the Chief Presidency Magistrate, -

and without those limits a Magistrate of the first class
who is a Justice of the Peace :

(2) volunteers shall be deemed to be on actual
duty '—

() when being trained or exercised either alone

or with any portion of the regular forces, or

(%) when attached to or otherwise acting as part of
or with any regular forces, or

(¢) when serving in aid of the civil power; and

(8) ¢civil district’ means a district as defined in
the Code of- Civil Procedure.”

3, For

XX of

XXof

XIV ¢



4 & 45 Vlct.,
. 8.

3 Fgr sectlon 8 pf the. sald Act the followmg sha]l
be substituted, namely :—

Application of Army Act

8, Every member of a corps of volunteers shall
for all military offences of which shal] be gmlty
whilst on actual duty or actual mlhtary seryice, be
subject to the Army Act, so far as the same is apphc-
able to officers and consastent with the prov1810ns of
this Act.”

4, In section 12 of the said Act for the words
«« Articles of War * the words  Army Act ” shall be
substituted,

5. In section 13 of the sald Act, after the words
“actual duty " the words ¢ or actual military service »
shall be inserted,

6. Bubject to section 9 of this Aet, for section 16
of the said Act the following section shall ‘be substx-
tuted, namely :-—

%16. No member of a corps or battalion of volun.
teers, other than naval volunteers, shall be bound,

~ without his consent, to serve or proceed on duty beyond
the limits of the civil district:in which he was enrolled,
or, where a corps or battalion consists of volunteers

enrolled in more eivil districts than one, beyond the
limits of the territory comprised in fhose distriets :

-and

no member of a eorps of naval volunteers shall be
bound, without his econsent, to serve or proceed on

~duty beyond the limits of the port to which the corps

belongs, such port being construed to inelude the city
or town after which the corps is named, and its
suburbs, and the navigable rivers, channels ‘and fair-
ways leading thereto: ;

Proyided that the Local Government or the Oom-

- missioner of the Division, or ofher authority fo whom

power in this behalf may be delegated by the Ioeal

“Government, may exempt from service any particular

corps or portion of a \Qorps or any mdl)ndual member
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* or meinbers 6r-'4- corps ‘by name. “Such exemption

“may be whole or partial in respect either of time orof .

- area, or of both, as the empowered authority may see
fit to prescribe.”” oo '

CAgaiton of 7. Subject to section 9 of this:Act, after section
mew seoine 26 of the said Act the following sections shall be
‘96, Act XX, added, namely :— o

1869.
“ Supplemental,
' C;“i!;g out “97. (1) In case of actual or apprehended emer-
Corps inteer - gency (the occasion being first declared by the Gov-

actusl mili-  ernor Gteneral in Council and notified in the Gazette of

tary service.  Trdia) the Governor General in Council may call out
any corps or any porkion of any corps of volunteers for
actual military service. -

(2) A1l members of any corps or portion of a corps
so called. out shall be bound, unless incapacitated by
infirmity for military service, to assemble as the Gov-
ernor General in Council may direct, and to proceed
according to orders within the limits hereinbefore
specified ; and, from the time of their corps or portion
thereof being so called out, shall be deemed to be on
actual military serviee: - '

. Provided that the Local Government or the Com-
missioner of the Division, or other authority to whom
power in this behalf may be delegated by the Local
Government, may eXempt from service any par-
ticular corps or portion of a corps or any individual-
-member or members of a corps by name. Such
exemption may be whole or partial in respect either
of time or of area, or of both, as the empowered
authority may see fit to prescribe,

(8) After a corps or portion of a corps of volun-
teers has been called out for actual military service,
the corps or portion of a corps shall be deemed to be

- released from actual military service only. after ‘a
“ notification in the Gazette of India declaring the
*-occasion to have passed, and not.sooner.or otherwise

Provided




‘ Provided that‘ the Governor- Gehéral in Couneil
may at any time discharge any such corps or portIOn
of a corps from actnal military service.

(4) Before a corps or portion of a corps of volun-
‘teers is released from actual military service, provie
sion shall be made by the Government for the return
of the volunteers present therewith to their homes.

«98, (1) The Governor General in Council may Lorete

make rules
make rules for— as to allows

S o . anoes t
(¢) the making of payments to, and the provision voluntoers.

of transport and supplies for, volunteers
called out on actual military service ; and

(b) the grant of pay, pensions, gratuities, allow-
ances and rewards to them.

(2) The Governor General in Council may apply
such rules or any part of them to any volunteers
who may have been called out by any Magistrate or
other authority in aid of thecivil power :

and may in such oase direct, any enactment not-
withstanding, by whom the cost of the payments to

be made and supplies to be provided under the rules
shall be borne.

« 20, Where a corps consists of volunteers en- Appointment
rolled in territories subject to more Local Govern- oflooel
ments than one, the Governor General in Council to act with
may, by notification in the Gazette of India, declare eﬁpecﬁ to
what Local Government shall for all or any of the pembers ©
purposes of this Act be deemed to be the Local Gov- enrdled in

. more provine - a
ernment, with respect to the corps.” vor thon oper -

8. Whenever military operations are about to be Case of
undertaken or are in_progress, any member of a Yoluuters
esiring fo
volunteer corps may offer himself for actual military - join in mili-
service; and if the services of such number of mem- tary opera-
bers of any corps as in the opinion of the Governor o™
General in Council is sufficient to enable them to be
separately organized are accepted, then those mem-
bers may be called out either as a corps or as part of

a corps, and this Act shall apply to them. '
9. Nothing
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9; Nothing in thd fidw Kootion 16 ubtst b ed by
géotion 6 of this Avt or in the 1 Botio
by section 7 of this Act shall apply %o any volunteer
who was enrolled before the commencement of this
Act, unless he comsents in writing to be bound by
sqch new seetion 16 instead of by the section for
which it {s substituted, or by such new section 27, as
the case may be.




